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O rder dated 22.09.2333 

This case relates to recruitment for the 

post of .D.3.P.M. The applicant was a candidate 

for the post in ques tion • 3y f ii ing a Menu, the 

learned counsel for the applicant submits that 

the applicant is no longer interested to pursue 

this 0 .-. and therefore, he may be permitted to 

withdraw this 0.-ta Counter in this case has 

already been filed. Heard the learned counsel on 

both s ides. In View of Submiss IQI1S made abve and 

menu filed, this OoA. is disposed of as withdrawn. 

1-b costs. 

Inform the parties. 	
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